
l)irectoratc ()eneral of Foreign 'I'rade

Udyog Bhawan
DI.IS-V Section

'l'hc Mcctirrg \o.ltt/AM-ltl datcd 07.12.2017 lor thc licensing year 2017-18 to
cortsidcr thc cascs undcr I)uty l:xcrnption Schemcs (Chaptcr-4) was hcld on 02.01.201ti in
(lonl'crcnce l{oorn \o.ll ot-l)GlJl'undcr thc Chairmanship ot'Shri K.C. Rout, Addl. DGIII'.
'l'hc lirllorving ol'liccrs wcrc prcscnt:-
S.\o. Narnc of thc rcprcscntativcs and thcir dcsigrration i l)cpa-4ry.c111

1_'l'C'_officc, 
\oida

2. . Shri .l.l). (iiri. Vicc l)rcsidcrrt I AI:PC
3. Shri Nand Lal. Consultant I I)IPP

, 4. 
' 

Shri S.K. Mohapatra. l)tXi I l)Glrl'
i 5. I Shri vinnd KLrmar Kashyap. I'I'DO ] pc;1-r

At thc outsct thc Minutcs ol'NC-V Mccting No.l7lAM-18 hcld on23.l 1.2017 wcrc takcn up

lbr ratilication. As thcrc was no amcndmcnt to thc samc, thc abovc rcl-errcd minutcs wcrc
adoptcd lbr implcrncntation by thc Committec without any amcndmcnt. 'l'he agcnda lor
rncctirrg No.ltt/AM-ltl dal"cd 01.12.2017 was takcn up lbr discLrssion and thc dccision takcrr irr

rcspcct o{'cach casc is cnumcratcd bclow:

(〕をlsc No.:26/18/84-

=ヽ
1,(｀3/2016

Party NalncIPI〕 ARIン GlンOBAL McctNo/1)atc:18/84‐
lNDUS′ I｀ RHtS I´ IMITItD     Alン C3/2017

07.122017

Status:
f)e[errcd

Status:
I)rfc rrcd

Stalus:
l)efcrrcd

llQ lrilc Ilt.A I'ilc Lic.No/l)atc:05 10390241 Delcr I)atc:
I :01i84/050i00i07/AN,1l7l :051741040100208/nMl5i 11.08.2014 04.01.2018

I)ecision : (lomrnittcc considcrcd thc case as pcr agenda alongwith othcr rclevant papers and

rrorccl that this casc had bccn rclclrcd to 'l'C. Mumbai I'or Commcnts. Comrnittec dccided 1o arvait

coutmcllts ll'ont 'l'C. Mumbai. 'l'lrc casc stands dclcrrcd for rc-listing on 04.01.2018.

Casc No.:3/23/84‐A IJC3/2016  Party NamciHIMATSINGKA  Mcct No/1)atc:18/84-
SItII)1う I′ 1｀D             AI′ (13/2017

07122017

IIQ l.ilc llt.,\ trilc l-ic.No/Datc:0710108689 l)cfcr l)atc:
I :0li 8.1/050/00448i Avl I 7i :07 t2.U040t00t46tAMt6t 04.09.201 5 04.01 .201 8

Dccision : Cornrnittcc considcrcd thc casc as pcr agcnda alongwith olhcr rclcvant papcrs attd

notcd that this casc had bccn rclcrrcd to 'l'C, Mumbai lor Comnrcnts. Committcc dccidcd to arvait

conlncnts liorn 't'C, Mr"urbai. 'l'hc casc stands dcf-crrcd lbr rc-listing on 04.01 .201 tt.

(lascヽ o.:11/25/84‐ A LC3/2016 1)arty NamciSHAHI ItXPOR′ 1｀S McctNo/1)atc:18/84-

PVT I′TD               AI′ C3/2017
07.12.2017

ぅ HQ IrilC              RI′ A「ilc             I′ ic No/1)atc:0710108806 DcFc・ r Datc:
'  :01/84/050/00479/Aヽ 117/       :07/24/040/00230/ノ M`16/      05.102015              04.012018

1)ccision :(〕 ollllη ittcc considCl・ cd thc casc as pcr agcnda alol18｀ Vith othcr rclcvant papcrs and

notcd that this casc 1lad bccn rcli_・ 1・ 1・ Cd tO′ F(〕 ,ヽ/1umbai lbr(〕 ollllllcnts.Conlnlittcc dccidcd lo a、vait

COlllnlCnts A・ onl l｀ (1.ン1ヒlinbal. 1｀ hc casc stands dclbrrcd for rc― listin3 0n 04.Ol.2018.

り
||111′
′′′′″′′′



Casc No.:40/25/84-AlyC3/2016 Party Namc:SHAHIItXP()RTS Mcct No/1)atc:18/84-
PVT.1ンTD              AI′ (13/2017

07122017

Status:
l)cfcrrcd

HQ IlilC

:O1/84/050/00508//ヽ Mi7/

HQ「 ilC
:01/84/050/00510//ヽ M17/

HQ IrilC

:01/84/050/00512//ヽ M17/

9  (〕
asc lNo.:8/12/84‐ AIン (ゴ3/2017

Dccision : Committec considcrcd thc case as pcr agcnda alongrvith othcr rclcvant papcrs anci

notcd that this casc had bccn rcl'crrcd to 'l'C. MLrmbai lbr Comnrcnts. Clornrnittcc dccidcci to arvait
commcnts liom 'l'C, Mumbai. 'l'hc casc stands dcl-crrccl lor rc-listing on 0zl.0l .201 tt.

RI´ A IrHc

:07/24/040/00234//ヽ |ヽ416/

RIッAI]Hc

:07/24/040/00233/ノ Nヽ/416/

RIッ A Irilc

:07/24/040/00232/ノ M`16/

RIンA「 ilc
:07/24/040/00280/ノ ｀` 416/

RIン AI'‖ c

:07/24/040/00292//ヽ N416/

Party Nanlc:I〕 AI′ I(〕 A
I'ISHNI〕

′
I｀S

1′ ic.No/1)atc:0710108810  1)clbr I)atc:

05 10.20i5              04.01.2018

Slatus:
Del'errcd

1´ ic.No/1)atc:0710108808  1)cncr l)atcl

05.102015              04.01.2018

Status:
I)cfcrred

1′ ic No/1)atc:0710108848  1)cibl・ 1)atc:

07.102015              04.012018

Status:
I)cl'erre d

I´ ic.No/1)atc:0710109057  1)cibr I)atc:

1711 2015              0401 2018

S(alus:
I)c fc r rcd

Mcct No/1)atc:18/84-

AI′C3/2017
Approved

(〕asc No.:42/25/84-AI,C3/2016 Party NamciSHAHIItXP()RTS Mcct No/1)atc:18/84‐
PVT L′ 1｀D              AI′ C3/2017

0712.2017

Decision : Committcc considcrcd thc casc as pcr agcnci:r alongwith otlrcr rclcvanl papcrs anci

noted that this casc had bccn rcfcrrcd to 'l-C. Murnbai lor (lomncnts. C'orrrnittcc dccidcd to await
commcnts from 'l'C, Murnbai. 'l'hc casc stands dclcrrccl lor rc-listing on 0ri.0l .2018.

Decision : Commitlcc considcrcd thc casc as pcr agcnda alongwith other rclcvanl papcrs anci

notcd that this casc had bccn rclcrrcd to'l'C. Mumbai f or Comntcnts. C-ontmittcc ciccidcd to arvait
commcnts from 'l'C, Mumbai. 'l'hc casc stands dclcrrcd lor rc-listing on 04.01.201ti.

Casc No.:12/25/84-AlJC3/2016 Palty Namc:SHAHIItXPORTS Mcct No/1)atci1 8/84-

PVT I´ TD.            AI′ (13/2017
07i22017

HQ「 ilC
:O1/84/050/00480/AM17/

Casc No.:41/25/84-A IJC3/2016 Party Namc:SHAHIItXPORTS Mcct No/1)atc:18/84-

PVT.IンTD.            AI′ (〕 3/2017

07122017

HQ IlilC

:01/84/050/00509//ヽ M17/

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs iincl
notcd that this casc had bccn rclcrrcd to'l'C, Murnbai lbr Commcnts. Conrrnittcc clccidccl to arvait
commcnts from 'l'C, Mumbai. 'l'hc casc stands dcl-crrcd lbr rc-listing on 04.01.201ti.

Casc No.:44/25/84-AI′ C3/2016 Party Namc:SHAHIItXPORTS Mcct No/1)atc:18/84-
PVT.LTD              AIン (13/2017

07122017

1´ ic.No/1)atc:0710109087  1)cibr I)atc:

26 11 2015              0401 2018

I)ecision : Committcc considcrcd thc casc as per agcncla alongrvith othcr rclcvant papcrs ancl
noted tlrat this casc had bccn rcfcrrcd to 'l'C, Mumbai lbr C'ommcnts. Cornmiltcc dccicicri to await
commcnts from 'l'C, Mumbai. 'l'hc casc stands dcfcrrcci for rc-listing on 04.0 I .201 8.

リ |は



HQl'ilC

:O1/84/050/00147//ヽ 4ヽ18/

, ^ (-'asc No.:.13/25/tt{-r\ L(13/201 6

07.122017

RI′A Irilc              l′ ic No/1)atc:0710109222
:07/24/040/00329/ノ Mヽ16/      05.01 2016

Dccision : Conrmiltcc considcrcd thc casc as pcr agcnda along with othcr rclevant papcrs and

dccidcd to ratify thc nonns lor thc abovc AA as pcr I)lPP comrncnts vidc I:.No.7/40012017-'l'SW
dalcd 24.1 1.2017 as urrdcr :

It"* of l)xport : Quantity
, Nylorr Multilllamcrrt 4,00,000.0 Kgs.
I)ilanrcrrt Krrottcd

, \cts (ljishrrcts)

ItCm Qflmport     _i
l.Nylon Multinlamcnt Yarn i
6/1890 Dcnicr a ld bclow 2 1890 1

1)cnicr and bclo、 v              l

2.AM-50 P RItSIN Sctting l
Agcnt for knots of Nylonl
Multinlamcnt  、cts (lrinal l
lll,Ⅲ 18●「⊆910urCd I堅 Sl _1_

Qullti"
420000.OKgs

12000.OKgs.

Stat us:

l)efc rrcd

Status:
[)efcrred

Status:
I)cfcrrcd

Status:
I)cferrcd

RA conccHlcd inav takc ncccssary action suttccttO COmpliancc ofothcr usual conditions.

Casc No.:23/23/84-Al,C3/2016 Pal■ y Namc:BHΛ RA′ I｀ SH´KS  4ヽcct No/1)atc:18/84‐
AI′C3/2017

07122017

IIQ ljilc Rl.A lrilc l.ic.No/Datc:0710109291 l)clcr [)atc:
I0:01/84/050100468lAMl7l :071241040100353/AMl6/ 20.01.2016 04.01.2018

Dccision : Comrniltcc considcrcd thc casc as pcr agcnda alongwith olhcr relcvant papers and

notcd that tlris casc had bccn rcl-crrcd to'l'C, Mumbai lor Commcnts. Committee dccided to await

commcnts liom 'l'C, Mr.rmbai. 'l'hc case stanrls dcfcrrcd for rc-listing on 04.01 .201 8

Casc No.:22/23/84-Al′ (〕3/2016 Pany Namc:BHARAT SH′ KS  Mcct No//Datc:18/84-
AIフC3/2017

07122017

ilQ trilc Ill.A l:ile Lic.No/l)atc:0710109415 l)cfer l)atc:
ll :01/84/050to0461tAMt7t :01t241040t00401/nMl6/ 03.0i.2016 04.01.2018

Dccision : Comrnittec considcrcd thc casc as per agcnda alongwith othcr relcvant papers and

notcd that this casc had bccn rcf'crrcd to'l'C, Mumbai for Commcnts. Committce dccided to await

corTlrcnts lrorn 'l'C. Murnbai. 'l'hc casc stands dclcrrcd for rc-listing on 04.01.2018.

Casc No.:6/25/84-AL(〕 3/2016  Palty Nainc:BHARAT SH′ KS  Mcct No/1)atc:18/84-

AI´(13/2017

07.122017

ttQ l:ilc Rl.A l.ilc l,ic.No/Date:0710109602 Dcfer Datc:
l2:0ti84l050too474tA\417t :07t24to4Ot004t7lAMl6l 30.03.2016 04.01.2018

Decision : Cornrnittcc considcrcd thc oasc as pcr agcnda alongwith othcr relcvant papcrs and

notcci tlrat tlris casc had bccn rcl-crrcd to'l'C, Mumbai for Comntcnts. Committcc decidcd to await

colllrcltts lionr 'l'C. Mumbai. '['hc casc stands dcfcrrcd lor re-listing on 04.01.2018.

Party Nalnc:SHAHIItXPOR′ I｀S ‐Mcct No/1)atc:18/84-
PVF I′ TD.              Alン (13/2017

‐ |レ



07.12.2011

IIQ liile Rt.A lrile l.ic.No/l)atc:0710109737 l)efcr I)atc:
:0l/84/050/0051I I AMIT l :0712410401000391AM171 29.04.2016 04.01 .201 tt

Decision : Committec considcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papcrs and
noted that this casc had bccn rcfcrrcd to'l'C, Mumbai lor Cornmcnts. Cornrnittcc dccidcd to arvait
comments from 'l'C, Mumbai. 'l'hc casc stands dclcrrcd lbr rc-listing on 04.01 .2018.

Casc No.:14/4/84-AIノ C3/2017  1)any Nan10:「 ASH10N
ACCI〕 SSORH,S

4ヽcct No/1)atc:18/84-

AI,C3/2017

07.122017

Status:
I)efcrrcd

141諦轟捻5。00041/AMlν
Dccision : Committcc considcrcd thc casc as pcr agcncizr alongwith othcr rclcvant papcrs ancl

notcd that this case had bccn refcrrcd to 'l'C. Mumbai lbr Cornrncnts. Cornrnittcc dccidcd to au,ait
commcnts lrom 'l'C, Murnbai. 'l'hc casc stands dclcrrcd lbr rc-listing on 0zl.0l .20ltl.

Casc No。 :5/25/84-AI,C3/2016 1Party Namc:BHARAT SH′ KS  Mcct No/1)atc:18/84-

AlッC3/2017

07.12.2017

い11脚:5υ∞″ンAM曰
Decision : Cornmittcc considcrcd thc casc as per agcncla alongwith othcr rclcvant papcrs ancl

notcd that this casc had bccn relcrred to 'l'C. Mumbai lbr Cortrrncnts. Cornmittcc dccidcd to arvait
cornments from 'l'C, Mumbai. 'l'he casc stands delbrrcd lbr rc-listing on 0r1.0 I .201 ti.

Casc No.:4/25/84-ALC3/2016 1Party Name:BHARΛ T SHッ KS  Mcct No/1)atc:18/84‐
AI′C3/2017
07.122017

16:諦屁):5α 0047νAM17
Decision : Committcc considcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papcrs ancl

notcd that this casc had bccrr rclcrrcd to 'l'C, Murrrbai lbr Commcnts. Corrmittcc dcciclcd to arr'ait
comments flrom'l'C, Mumbai. 'l'hc casc stands dcl'crrccl lbr rc-listirrg on 04.01.20111.

Casc No.:26/19/84-AI′ C3/2016 Party Namc:POI′YGIうNTA    Mcct No/1)atc:18/84-
TItCHNOl′ OGH〕SI′TD      Al′ C3/2017

07.122017

HQ「 ilc              RI′ A Filc             l′ ic NO/1)atc:0310806649 Dcibr l)atc:
17 :01/84/050/00337//ヽ 4ヽ17/       :03/95/040/00295//ヽ 4ヽ17/      27.072016              04.012018

Dccision : Colllmittcc considcrcd thc casc as pcr agcnda along、 vith()thcr l・ clcva1lt papcl・ s and
notcd that ilnport ltclll l and 2 arc pct bottic scrap.(〕 ollllnittCc dccidcd to scck clarillcation l・ olll

Policy Scction rcgarding inlpolt itcnl 12貶 2 bcrorc takil13 dCCiSion in thc lllattcr.  1｀ hc casc stallds

dcFbrrcd%r rc― listing on 04 01 2018.

RI′ ノ` Irilc                     Iン ic No/1)atc:0510398597  1)cfc・ rl)atc:

:05/23/040/00082/ノ Mヽ17/       24052016              04012018

Status:
[)efcrrcd

RIンA「ilc                 Iン iC NO/1)atc:0710109881  Dcibr Datc:
:07/24/040/00060/AM17/      27052016              04.012018

Status:
I)efc rrctl

RIンA「ilc                I′ ic No/1)atc:07i0109911  1)crt・ r Datc:
:07/24/040/0005i/Aヽ 417/      0606.2016              0401 2018

Slatus:
l)efcrrcd

Status:
l)el'c rrctl

Casc No.:17/25/84-ALC3/2016 Party Namc:BHARAT SH′ KS  Mcct No/1)atc:18/84-
18 AI´C3/2017

07122017

lu/″
4



I)ccision : (lornnTittcc considcrccl thc casc as pcr agcnda alongwith otlrcr rclevant papcrs and

notcd thal this casc had bccn rcl'crrcd kr'[-(], Mumbai lor Commcnts. Cornmittcc dccidcd to await
cornnlcnts liorn 'l'(1. Munrbai. 'l'hc casc stands dclerrcd for rc-listing on 04.01 .2018.

HQ IrilC

:O1/84/050/00485//ヽ |ヽ417/

(3asc No.:9/19/84-AI′ (,3/2016  1)a!■ y Na!la c:I'ASH10N

ACCIiSS()RHtS

(〕asc No.:10/12/84-AI′ (〕3/2017 Party Nanlc:13AI′ I(〕 A
I:ISHNl〕

′
1｀ S

HQl'ilC

:01/84/050/00149//ヽ 4ヽ18/

Itcm of lixport . Quantity
\ylon 2.00.000.0Kgs.
MLrltil'ilamcnt

' Irilamcnt Krrottcd
\cts (lrishncts)

RI′A「ilc               lン iC NO/1)atc:0710110180  DcFcr Datc:
:07/24/040/00149//ヽ M17/      29072016              04.O1 2018

Status:
I)cl'c rrcd

|ヽ4cct No/1)atc:18/84‐       Status:

ノ`Iン(13/2017                1)cfcrrcd

07122017

(〕asc No.:23/13/84-AI′C3/2016 Pally Nanlc:L()YAlン Tl〕 X′ I｀ 11′ I〕 Mcct No/Datc:18/84-

N/111′ I′ SI′
′
1｀ I)                 ノヽ1.(13/2017

07122017

HQ「 ilC RI′ A Irilc I′ ic No/1)atc:3510045002  1)cibr I)atc:
I 9 :0 I /84/0-s0 lOO254l AM]T t :35t24t0401000261 AMIT l 09.08.201 6 04012018

I)ccision : Comrnittcc cclnsidcrcd thc casc as pcr agenda alongwith othcr rclcvant papcrs arrd

notcd that this casc had bccn rcl-crrccl to'l'C, MLunbai lor Commcnts. Commitlcc dccidcd to await
conrmcnts fiom'l'(1. Mumbai. 'l'lrc casc stands dclcrrcd for rc-listing on 04.01.2018.

Casc No.:25/19/84-AI,C3/2016 Party Namc:SI′ IVI｀ARAヽV()RKZ McctNo/Datc:18/84-    Status:
AlンC3/2017          Dcfcrrcd
0712.2017

HQ「ilc               RI′ A FHc              I´ ic No/1)atc:0210206960 Dcた r Datc:
:01/84/050/00336//ヽ iヽ417/       :02/24/040/00097//ヽ M17/      05.09.2016              04.01.2018

1)ccision : (〕 omnlittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and

notcd that this casc had bccn rcibrrcd to′ 1｀C,ンlumbai for Commcnts.Comlnittcc dccidcd to await

colnillcnts Iヽ・oln′ I｀ (〕,Vlunlbai. 
′
l｀hc casc stands dcfcrrcd%r rc― listin3 0n 04.01.2018.

釧 13昴 :5υ 0032α AM口   跳 た1月:υ0026νAM口   :ぶ 鰍 lα

OЯ 03996引

"肝

.卵|:

I)ccision :(〕 onlnlittcc considcl・ cd thc casc as pcr agcnda alo:18、 vith othcr rclcvant papcrs and

notcd that this casc had bccn rcibrrcd to′ I｀ (〕、ンlumbai for Colnillcnts.CollllllittCC dccidcd lo await

conl11lcnts IIolll′ I｀ (〕、ヽ 4ulllbai. 
′
l｀hc casc stands dcfcrrcd ibr rc― listil18 0n 04.01.2018.

Dccision : Cornnrittcc considcrccl tlrc casc as pcr agcnda along with othcr rclevant papcrs and

,, dccidcdtoratifythcnorrrslbrthcabovcAAaspcrl)lPPcomrncntsvidcF.No.T/400/2017-'l'SW
-- datcd 24.11.2017 as r"rndcr :

RI´ /ヽ Irilc                    l′ ic No/1)atc:0710110430

:07/24/040/00202/Aヽ 417/       16092016

4ヽcct No/Datc:18/84-      Approvcd

AI′C3/2017

07.122017

Itcm of Impo{ i Quantity
l.Nylon Multil-rlamcnt | 2,10.000.0
Yarn 6/1890 [)cnicr and Kgs.
hclow 2 1890 I)cnicr and i

レ

bclor,r,

||)′
′′
′′′



2. AM-50 I) RIiSI\ Sctting
Agcrrt lor knots ol' Nylorr
Multifllamcnt \cts (lrinal
Iinishing lbr Colourcd

,\cts)

6.000.0Kgs.

ILA concerned may takc neccssary action subjcct to cornpliancc o{-o1hcr r.rsual conditions.

(〕asc No.:1/21/84-ALノ C3/2016  Party Namc:ARVIND
l′IMH ItD

Nlcct No/1)atc:18/84-

AI′C3/2017

07122017

Status:
I)cfcrrctl

"11轟掲50//00個AMロ

HQ「 ilC

25 :01/84/050/00164//ヽ
M18/

24

Dccision : Committcc considcrcd thc casc as pcr agcncia alongwith othcr rclcvant patrrcrs anci

notcd that this casc had bccn rclbrrcd to 'l'C, Mr"rmbai fbr Cornmcnts. Cornmittcc dccidcd to await
conlmcnts lrom 'l'C, Murnbai. 'l'hc casc stands dcf-crrccl lbr rc-listing on 04.01 .201 8.

Casc No.:20/20/84-Alノ C3/2016 Party Namc:P01ッ K〕 011‐      Mcct No/1)atc:18/84-

MICRO HYGHtN131NDIA   Λl′C3/2017
PRIVATI〕 I´ I M ITI〕 I)      07.i2.2017

HQ irilC               RIフ Al'ilc              lン ic No/1)atc:0310808933
:01/84/050/00363//ヽ 4ヽ17/      103/95/040/00455/ノ Mヽ17/      02.11.2016

lLej cclcd

Decision : Committce considcrcd the casc as pcr agcrrda along with othcr rclcvant papcrs and
noted that no rcply reccivcd to DIPP dcficicncy lcttcr No.7/46l17-'l'SW datcd 05.07.2017 inspitc ol'
rcnrinder dated 05.12.2017. Sincc, no rcply rcccivcd lronr tlrc I'irrr. Committcc dccidcd to rc.jcct thc
casc with dircctiorr to finn to pay thc applicablc duty with intcrcst lbr tlOI)C.
RA conccmcd may takc ncccssary action subjcct to cornpliancc ol othcr usual condilions.

(〕asc No.:1/14/84-AI」 C3/2017  Party Namc:BRIGII′ F CHOI(11) 4ヽcct No/1)atc:18/84-

OVI:RSItAS           AI′ C3/2017
07122017

AJrprovcd

RI´A Filc                    l′ icヽ0/1)atc:()810138809  1)cibr l)atc:

:08/24/040/00265//ヽ lνl1 7/      05 102016              0401 2018

RIッ /ヽ lrilc                    I´ ic.ヽ o/1)atc:0310809555

:03/94/095/00001/ノ N`417/      02.122016

Status:
[)efcrred

RIンAI'ilc               I′ ic No/1)atc:0410162643  Dctr Datc:
:04/24/040/00174/AM17/      27122016              04.O12018

Dccision : Committee considcrcd thc casc as pcr agcnda alongrvith othcr rclcvant papcrs arrcl

dccidcd to ratil'y thc norms lor thc abovc AA on rcpcat basis with AA \o.03107953111
datcd 05.03.2015 ratil'icd in McctingNo.44lti4lAl.C3l20l4 dalcd 05.03.2015.
[{A conccrncd may takc ncccssary action sLrbjcct to cornpliarrcc of'othcr usual condilions.

Caso No.:12/23/84-ALC3/2016 Party Namc:CONNOISSI〕 UR  Mcct No/1)atc:18/84-
1'ASH10NS              AIン C3/2017

07122017

HQ Filc

:01/84/050/00457/ノ ｀` 417/

Dccision : Committec considcrcd thc casc as pcr agcnda alongwith othcr rclevant papcrs ancl

noted that this case had bccn refcrrcd to'l'C, MLrmbai Ibr Commcnts. Clommittec dccidcd to arvait
commcnts lrom 'l'C, Murrbai. 'l'hc casc stands dcferrcd lbr rc-listing orr 0,1.01.20i 8.

レ
)|タ
レ/6



Casc No.:19/25/84-Al′ (〕3/2016 Pa1ly Nalllc:KUSUMGAR    Mcct No/Datc:18/84-
CORPORATI,S PVT.Iメ I｀D.   AI´ (13/2017

07.12.2017

Status:
I)cfcrred

Rcjectctl

Status:
I)cferrcd

Ilcjected

HQ lrilC
27 :01/84/050/00487//ヽ 1ヽ17/

(〕ascヽ o.:30/25/84-

AIッC3/2016

l)ccision : Commitlcc considcrcd thc casc as pcr agcnda alongwith othcr relevant papcrs and
notcd that this casc had becn rcf'crrccl to'l'C. Mumbai lbr Commcrrls. Committcc dccidcd 1o await
cornnrcnts liorn 'l'C. Murnbai. 'l'hc casc starrds dcl-errcd tbr rc-listing on 04.01.2018.

Casc No.:21/23/84-Al,C3/2016 1)artv Nanlc:AM.VINYlン     Mcct No/1)atc:18/84‐
PVTJ′ II),             Alン C3/2017

0712.2017

Rcjccted

HQ「 ilC
:O1/84/050/00466/ノ |`｀417/

I)ccision : C'orlmittcc consiclcrccl thc case as pcr agcnda along with othcr rclcvant papcrs and
notccl that no rcplv rcccivccl to I)ll)P clcficicncy lcttcrNo.T/141/17-l'SW datcd 05.07.2017 inspitc
of-rcrnindcr dated 0-5.12.2017. Sincc. no rcply rcccivcd liom thc lirm, Committcc dccided to rcjcct
thc casc with dircction to llrrl to pa),thc applicablc duty with intcrcst lor llODC.
ItA conccrncd rnay takc r.rcccssary action subjcct to compliancc ol-othcr usual condil.ions.

Itl´ /ヽ lrilc                     l′ ic No/1)ate:0310810241   1)crc・ rI)atc:

:03/94/040/00874//ヽ M17/      0201 2017              04.012018

RI′A「 ilc               lン ic.No/1)atc:0510401230
:05/23/040/00476/ノ ｀` 417/      10.O1 2017

HQ「 ilc               RI′ A Filc              I´ ic No/1)atc:0210207249
:01/84/050/00498//ヽ 1ヽ417/      :02/24/040/00209/Aヽ 417/      12012017

1)ccision :(〕 O11llllittcc considcrcd t1lc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

notcd that no rcply「 cccivcd to I)IPP(lcAcicncy lcttcr lヽ o.7/70/17-′ I｀ SW datcd 12.06.201 7 inspitc of

rcmindcr datcd 05.12.2017.Sincc,no rcply rccc市 cd iom thc Arm,Committcc dccidcd to racctthc

casc、vith dil・cctioll to llrill to pay thc applicablc duty、 vith intcl℃ st ibr l〕 ()I)C.

RA conccrncd may takc ncccssary action subiCCt tO compliancc ofothcr usual conditions.

Partyヽ anlc:Iう1)C()NS

I〕XPORTS(P)Iソ TD

Party Namc:ARVIND OG
NONヽVOVItNS PRIVA′ I｀ Iう

I′ 1～ 11′ l｀ 1〕 1)

RI′A「 ilc
:08/24/040/00416//ヽ

～
117/

Mcctlヽ o/1)atc:18/84-

AIンC3/2017
07122017

Mcct No/1)atc:!8/84-

AI′(13/2017

07 122017

Mcct No/1)atc:18/84-

Al´C3/2017
07122017

1′ ic.No/1)atc:0810139583

2401.2017

Casc No.:31/25/84-AI′ (33/2016 Party Nanlc:ARVIND
I′ l Nll′ I｀ 1:1)

Ю19識掲5077oo499/AMロ

(〕asc No.:32/25/84-Alノ (〕3/2016

31 HQ「
ilC

:01/84/050/00500/ノ ヽヽ 417/

RI′ A Ifilc                     I´ ic No/1)atc:0810139584  1)crcr I)atc:

:08/24/040/00437/ノ Mヽ17/      2401 2017              04.01.2018

I)ecision : Comrnittcc considcrcd thc case as pcr agcnda alongwith othcr rclcvant papcrs and

notcd that this casc had bccn rclcrrccJ to'l'C, Mr,rmbai for Commcnts. Commiltec dccided to await
cor.nrrcnts liom'l'(1. MLrmbai. 'l'hc casc stands dclcrrcd fbr rc-listirrg on 04.01.2018.

I)ccision : (lonrnrittcc consiclcrccl casc as pcr agcnda alongwith other rclcvant papcrs and艤

ψ

レ |レ



M19轟捻59∞のνAMロ

Casc No..21/25/84-AI′ C3/2016 Party Namc:ARVIND
lン IMI´ I]〕D

Casc No.:2/25/84-AIフ C3/2016  Palty Namc:「 ASH10N
IACCIうSSORH〕 S

36

HQ「 ilC

RI′ /ヽ 1'ilc                    l′ ic NO/1)atc:3310030367

:33/24/040/00008//ヽ 4ヽ17/      31 012017

Mcct No/1)atc:18/84-

AI′C3/2017
07.122017

|ヽ4cct No/1)atc:18/84-

Al´C3/2017
07122017

notcd that no rcply rcccivcd 1o this Dircctoratc dcficicncy Icttcr datcd 0U. I I .201 7 and 06. 12.2017 .

Sincc, no rcply reccivcd fi'om thc lirm, Cornrnittcc dccidccl to rcjcct thc casc with dircction to llrnr
to pay thc applicablc duty with intcrcst I'or IIOI)C.
I{A conccrncd may takc ncccssary action subject to compliancc of'othcr usual conciitions.

Casc No.:15/25/84-ALC3/2016 Party Namc:DHARMItSH    4ヽcct No/1)atci1 8/84-
T12XTH′ itS Iッ IMI′ I｀ 1lI)       AI′ C3/2017

07.122017

Rejcctcd

HQ IrilC

:O1/84/050/00483//ヽ N417/

Status:
I)cfc rrctl

I)ecision : Committec considcrcd thc casc as per agcnda along r.vith othcr rclcvant papcrs anti
notcd that no rcply reccivcd to I)lPP dcficicncy lcttcr \o.7/195/17-'l'SW clatcd 12.04.2017 anci

rcmindcr dated 05.12.2017. Sincc, no rcply rcccivcd lronr thc lirm, C'ornnrittcc dcciclcd to rc'jcct thc
casc with dircction to hrrn to pay thc applicablc duty with intcrcsl lbr l:Ot)C.
I{A conccrncd may takc neccssary action subjecl to compliancc olothcr usual conditions.

Casc No.:20/25/84-ALC3/2016 Party Namc:1´ OYAlン TI〕 XTH′ 1, Mcct No/1)atc:18/84-

MIIン 1ン SIンTI)             AI′ C3/2017
07122017

33器轟掲590048VAM17  L:筋:10Ю004VAM17  覇ギ嘱号
α3510045101服

肝卵|:
I)ccision :(3omrrlittcc considcrcd thc casc as pcr agcnda alon3with Ot1lcr rclcvant papcrs and

notcd that this casc had bccn rcた rrcd to′ 1｀ (〕 , 4ヽulllbai R)r(〕 olllrncnts.(〕 o111lnittCc dccidcd to a、 vait

commcnts from′ I｀C,Ⅳlulllbai. 
′
I｀hc casc stands dcR〕 rrcd it)r rc― listin3 0n 04.01.2018.

Caso No.:24/25/84-ALC3/2016 Party Namc:L()YAlン TItXTH′ I〕 Mcct No/1)atc:18/84-
MIIン 1ン SIンTD              AIン C3/2017

07122017

St:rtus:
I)c l'crred

Status:
I)e fe r rcd

Stalus:
I)efcrred

RI´ A「‖c                Iンic No/1)atc:3510045100  Dcfcr Datc:
:35/24/040/00038//ヽ M17/      31 01 2017              04012018

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl
notcd that this casc had bccn rcl'crrcd to'l.C', Mumbai lbr Commcrrts. Comrnitlcc dccicicd to alvait
commcnts from TC, Murnbai. 'l'hc casc stands dclcrrcd lor rc-listirrg on 021.01 .201 8.

^ - I IQ liilc Rl.A Irilc Lic.No/l)arc:0tt 101396j6 l)ef'cr [)arc:r):01/84/050loo48glAMl7l :08l24l040l0o454lAMl7l oz.o2.zo0 04.0r.20r8

Decision : Committcc considcred thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl
noted that this casc had bccn relerred to 'l'C. Mr"rmbai lbr Comrncnts. Corlrnittcc dccidcd to arvail
comments from 'l'C, Mumbai. 'l'hc casc stands dclcrrcd lor re-listing on 0zl.0l .201 tl.

蛯

RI´A「 ilc

シ
8

I′ ic No/1)atc:05104

レ̈



:O1/84/050/00470/ノ |ヽヽ417/       :05/23/040/00518/ノ Mヽ17/      03.02.2017 0401.2018

Dccision : CornmiLtec considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
notcd that this casc had bccn rclbrrccl to'l'C, Mumbai flor Commcnts. Committce decided to await
cotnlrcnts liorn 'l'(1. Mumbai. 'l'hc casc stands dcferred for rc-listirrg on 04.01 .2018.

Casc No.:49/25/84-AI′ C3/2016 Pany Nanlc:SU PItRHOt」 SI,    Mcct No/Datc:18/84‐     Status:
I′ 1ヽ41TI:D             AI′ (13/2017         Dcfcrrcd

07122017

37器轟掲5α00517AM17  胤尤1月10Ю004VAM17  :::ど鰍彎
α0610038555"需

.辮:

1)ccision :(〕olnlllittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

notcd that this casc had bcc1l rcibrrcd to´ I｀(〕 ,ヽ4umbai for Comillcnts.Comlllittcc dccided to await

COlη lnCntS il・ olll F(〕 ,νlulllbai. 
′
I｀1lc casc stands dcfcrrcd ibr rc― listing on 04.Ol.2018.

Case No.:36/25/84-ALC3/2016 Parlv Narrrc:SLJPIiRI IOUSII Mcct No/Datc: l8/84- Status:
t.lltt't'tll> ALCl3i20l7 Deferred

07.12.2017

IIQ ljile Rl.A trilc Lic.No/Date:0610038556 I)cfcr Datc:
i8:01i84/050lO}5O4lAMt7l :06l24l040l00}3gl\Ml7l 06.02.2017 04.01.2018

I)ccision : Committcc considcrcd thc casc as pcr agenda alongwith othcr rclcvant papcrs and

notcd that this casc had bccn rcl'crrcd to'l'C, Mumbai lor Commcnts. Committce dccidcd to awail
colrments liorn 'l'C. MLunbai. 'l'hc casc stands defcrred lor rc-listing on 04.01.2018.

Casc No.:1/23/84‐A LC3/2016  Party Namc:P10NIう I〕R
CAl′ I(10S PRODUCTS
PItiVA′ 1｀ 1う I´ Iヽ41TI〕D

ⅣIcct No/1)atc:18/84-

AI′C3/2017

07122017

Status:
I)eferred

HQ「Hc               RI′ A Filc              lン ic No/1)atc:3H0066578 DcFc・ r Datc:

39 :O1/84/050/00446/ノ |`｀417/       :31/83/040/00138//ヽ M17/      0902.2017              04012018

1)ccision : Conllllittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclevant papcrs and

notcd that hard cOpy ol｀ thc application not rcccivcd from Rノ ,` Punc.NC dccidcd to ask thc ltノ ,ヽ

Punc to furnish thc two sct ol｀ hard copy ofthc application for cxamination ofthc casc. 1｀ hc casc

stands dcibl・ 1・ cd f01・「c― listin3 011 04.01 2018.

(〕asc No.:13/25/84‐ A LC3/2016 Party Nanlc:KAR′ I｀ HI 4ヽcct No/1)atc:18/84- Status:
I)cfe rrctlHOMI〕 I)ROI)U(lIS PRIVA′ I｀ 1〕 AI′(13/2017

1´ Iヽ41 FI:I)                   07 122017

4011:‖ :5υ 004田ハM17  1:尤 1月 iOЮmlαAM17  1まだ出彎
α1010059刀 9":|.毀

:

1)ccision :(〕 on111littcc considcl・ cd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and

notcd that this casc had bccn rcibrrcd to′ FC,Vlしlinbai「or Col■ mcnts.Conllnittcc dccidcd to await

CO!l111lCnts ll・ olll′ F(]、 ヤIヒ1lη bai. 1｀ hc casc stands dcibrrcd for rc― listing on 04.01.2018.

Casc No.:23/25/84-Al′ C3/2016 Pal■ y Namc:Iン OYAlッ TEXTH′ It Mcct No/1)atc:18/84-    Status:
MH´ 1´ SI´TD              Al´ C3/2017           Dcfcrrcd

0712.2017

I′ ic No/1)atci35 10045 113  1)cfcr I)atc:

16.02.2017              04.Ol.2018
HQl'ilC

101/84/050/00491/ノ M`17/
RI′ A Ir‖ c

:35/24/040/00054//ヽ 4ヽ17/

レ
リピ
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Dccision : Committec considcrcd thc casc as pcr agcnda alongr,vith othcr rclcvant papcrs ancl

notcd that this casc had bccn rclcrrcd to 'l'C. Mumbai lirr Contmcnts. (lornmittcc clccidcd to ar.vait

comments from 'l'C, Mumbai. 'l'hc casc stands dcl'crrccl lbr rc-listing on 04.01 .201 ti.

(〕asc No.:28/25/84-Al,(〕 3/2016 Party Nannc:1,OYAl.TItX FH Iう  4ヽcct No/1)atc11 8/8`|
MH′ 1′ SI′

′
I｀I)            AI(13/2017

07122017

Status:
I)cfcrrctl

柁19謝:50/00のαAM爾

HQ「 ilC
:O1/84/050/00045/ノ N`/118/

RI′A「 ilc

i35/24/040/00053//ヽ 1ヽ417/

RIノA「 ilc
:09/24/040/00624/ノ Mヽ17/

I´ ic.No/1)atc:3510045114  1)clbr I)atc:

16.02.2017              04.Ol.2018

Mcct No/1)atc:18/84-      Approvcd

ΛlッC3/2017
07122017

1ッ ic.No/1)atc:0910064747  .

02.032017

Decision : Committcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl

notcd that this case had bccn rcflcrrcd to ]'C, Mumbai klr Clommcnts. Comrnittcc dccidcd to arv:iit
commcnts from 'l'C, Mumbai. '['hc casc stands dcfcrrccl lor rc-listing on 04.01 .201 8.

Casc No.:18/4/84-ALC3/2017  1)ally Namc:SRIVARI

INDUS′ I｀RHtS

I)ccision : Committcc considcrcd thc casc
decidcd to ratify thc norms lor thc abovc AA

Item ofc

2. PP Spun bonded Non woven l:abrics
nl&

as pcr agcnda alongwith othcr rclcvanl papcrs ancl

as pcr I)lPP comrncnls vidc Ir.No.7/400/2017-'l'SW

)uanliry ltenr o[ lrrr;torl Quantitl
3,0000.0 l)olvpropl,lcnc 19 I 00.0

(l ran u lcs
100()0.0 l)olr propr lcrrc I ().t0().()

(lranulcs

39tt000.0 I)olvpropvlcnc lt{60()0.0
(l rarr uics

2000.0 l)olvpropvlcnc 19,10.0

(〕 ranulcs

I{A conccrncd may takc rtcccssary action subjcctto compliancc ol'othcr Lrslral conditions.

(〕asc No.:3/4/84-AI′ (33/2017   Party Nanlc:(〕 I〕()S()t」 R(「 It Mcct Noi [)atc: 18i84- Approved
Al´ (「 3/2017

071220!7

HO「ilc              RI′ A Filc             l′ icヽ ()/1)をltci081 0139908
:O1/84/050/00030/ノ 1`｀418/       :08/24/040/00498//ヽ |ヽ417/       15032017

1)ccision :(〕 olη rnittcc considcrёd thc casc as pcr ascllda al()ng、 vith()thcr rclcvallt papcl・ s alld

dccidcd to ratitt thC nOHlls ibr thc abovc AA as pcr I)IPP c()nlnlcnts vidc lr、 。7/453/20171｀ SW

44 datcd 23 11.2017 as undcri

Exp<lrt ltem: Non Woven Nccdlc Punch Iabric madc lionr PI)

Quantity : 17.640 M'l'
Import ltem

18 ⅣI′ I｀

l.PP Spun bonded Non woven Irabrics

3. PP Spun bondcd Non woven l]abrics
Wcighing lesi than 7Og/Sqm 4 150 g/Sqm)

4. I)P Spun bonded Non woven lrabrics

レヽ
夕  10

lt/

PP S,P19Jli,C

S.No。  |
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RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:7/4/84-ALC3/2017   Party Name:AUGUSTAN
IKNITWEAR PVT LTD

お19品児50/00∝″AMν

Mcet No/Date:18/84¨

IALC3/2017
107.12.2017

ILic.No/Date:3210078129

120.03.2017

:Status:     |

1)eferred   ‐

IDefer Date: |

104.01.2018
IRLA File

132/24/040/00042/AM17/

Decision : Committee considered the case as per agenda alongwith other relevant papers and

noted that this case had been referred to TC, Mumbai for Comments. Committee decided to await
comments from TC, Mumbai. The case stands deferred for re-listing on 04.01.2018.

お19晶児5剛ИttM剛

ICLOTHING CO.,

IRLA File

i05/24/040/00638/AM17/

Meet No/Date:18/84-

ALC3/2017
07.12.2017

Lic.No/Date:0510402032

21.03.2017

Status:

Deferred

Defcr Datc:

04.01.2018

Decision : Committee considered the case as per
noted that this case had been referred to TC, Mumbai
,comments from TC, Mumbai. The case stands deferred

agenda alongwith other relevant papers and

for Comments. Committee decided to await
for re-listing on 04.01.2018.

|

147
HQ File

:01/84/050/00090/AM18/

ICLOTHING CO

RIコ A File

105/24/040/00006/AM18/

Mcet No/Date:18/84‐

IALC3/2017
107.12.2017

:Lic.No/Date:0510402194

110.04.2017

IStatus:

IDeferred

Defer Date:
104.01.2018

Decision : Conllnittcc considcrcd the case as per agenda alongwith other relevant papers and'
for Comments. Committee decided to await
for re-listing on 04.01 .2018.

noted that this case had been referred to TC, Mumbai
comments from TC, Mumbai. The case stands deferred

iHq Fii;* * 
iRr.ail. r-ii.Noroat.,:iioo+sis7 i

l:01/84/050/00037/AM l8/ 1:35124/04010000I/AM l8/ tl7 .04.2017

Decision : Committee considered the case as per agenda along with other relevant papers and noted
,that no reply received to DIPP deficiency letter No.7/195/17-TSW dated 12.04.2017 inspite of
lreminder dated 05.12.2017. Since, no reply received from the firm, Committee decided to reject the

rcase with direction to firm to pay the custom duty with interest for EODC.
RA concerned may take necessary action subject to compliance of other usual conditions.

Case No.:1/`/84-ALC3/2017

HQ File

:01/84/050/00049/AM18/

Declslon:Commlttee

「斑VAT「ЫM‐2

iP霞りName:JPM EXPORTS

IPRIVATELIMITED
:

IMeet No/Date:18/84-

ALC3/2017
07.122017             1

IMeet No/Datc:18/84-

IALC3/2017
107.12.2017

Rejected

:Reiected

|

149 ‐
RLA File

|:02/24/040/00006/AM18/

considered the case as per agenda

Lic No/Date:0210207533  1

18.04.2017

along、〃ith other relevant papcrs and notcd

ジ 11

|レ

Case No.:23/8/84¨ ALC3/2017



and reminder
reject the case

dated l
高耳革I蔦孫 蘭

…

「

憔
…
Ⅲ lも¨語

~datea l&Ю
.2∝7二 H2鋭 7

.   ～    ―      :___ 」^^:J^J +^ with l

1ダ挽i;:・ξJ灘「Iこ
~rあ

け
'cce市

ed■om the irm,Commhee decded tO

case No.:5/6/84-A LC3l20l7 Party Name:D DECOR HOME Meet No/Date:18/84- Approved

FABRICS PVT' LTD. ALC3I2O17
07.12.2011

RLA File Lic'No/Date:0310812533
HQ File

so 
'oilt+)os0/000s3/AMl8/ 

:031941040100001iAM18/ l8'04'2017

'Decision : Committee considered the case as per agenda along with other relevant papers and

decided to ratify the norms for the above AA allowing the wastage of 50 in inputs'

RA concerned *uy iut . necessary action subject to compliance of other usual conditions'

IApproved

ffffi;;;;yl;i";"rr".y u"titn subject to compliance of other usual conditions' 

-..--l
|

ion to flm to pay the custom duty with interest for EODC.

Meet No/Date:18/84-

ALC3/2017

,07.12.2017

Decision : Committee considered the case as per agenda alone with other relevant papers

;*;;J,; .*ify tf.,. n-o*.'ufio*ing the inputs as per advance authorization issued in this case.

concemed may takc necessary action sutteCttO COmpliance ofOther usual cOnditiOns.

case No.:9/12/84-ALC3/2017 Party Name:BALIGA
FISHNETS

Meet No/Date:18/84‐

ALC3/2017
122017

Item of Export Quantity Item ofI口q2ort Quant壼[_
Nylon Multifilament
Knoffed Nets (Made

out of NYlon
Multifilament Yarn

5,00,000.OKgs. l.Nylon 6 Multifilament Yarn. 5,25,000.0

Kgs.

i. au-so P RESIN Setting Agent for
knots of Nylon Multifilament Nets
(Final finishins for Coloured Nets)

12,000 0Kgs.

Mcet No/Date:18/84-

ALC3/2017
07.12.2017

IRLA File                lLic.No/Date:0510402319

ζ/       :05/23/040/00018/AM18/       24042017

Lic.No/Date:0710111453

124.042017

becisお1:ёもふ鳥te toAJdよ ed it c鳳
`基∫:』留:螺ユ鼻翼灘1.網I飛織Ъ鰤leddcd to rati野 the nOms hrthe aboVe AA

ldatcd 24.11.2017 as under:

‐ ===蘇
=戸
薫冨π
=再
面
==萩
蕩百高高雨藁悪耳蔓扇正面面ce Of other usual conditions.

IRA concemed maytake necessary action sutteCttO COmpli

ル   12

:05/24/040/00632/AM17/       20042017

Approved



I)ecision : Cornmittcc considcrcrl thc casc as pcr agcnda along with othcr relcvant papcrs and
dccidcd to ratify thc norms lor thc abovc AA as applicd filr as pcr CAD. GSM should
match in import and cxport.
I{A conccrncd rnay takc ncccssary aclion subjccl to compliancc of othcr usual conditions.

Casc No.:15/4/84‐ AI′ C3/2017  1)ally Namc:CONCIう P′「
(11´O HHNG

Mcct No/1)atc:18/84-

Al′(13/2017

07122017

Status:
I)eferrcd

HQ「 ilC

54 :01/84/050/00042//ヽ 1ヽ418/

Dccision : Comrnittcc considcrcci thc casc as pcr agcnda alorrgrvith othcr rclcvant papcrs and
dccidcd to ask thc llrm to lurnish thc CAI) and Stylc No. of thc cxport. product for cxamination ol
thc casc. C'ornmittcc dccidcd to rcmind thc firm. '[.hc casc stands dclcrrcd lor rc-listing on
04.0 r .20 rri

Casc No.:19/4/84¨Al,C3/2017 1)arty Namc:JIVA Dl,SIGNS(P)MeCt No/1)atc:18/84‐
1´TI),                AIン ('3/2017

07.122017

HQ「 ilC

55 :01/84/050/00046/ノ
シ`118/

Dccision : Cornrnittec considcrcd thc casc alongwith agcnda and nolcd that llrm was givcn
pcrsonal hcaring lor cxplanatiorr ol'thcir casc. Committcc agairr dccidcd to allow final
opportr.rnity to {lrnr to appcar in pcrson to cxplain thcir casc alorrgwith CAI) and samplc
cxport prodr"rct. 'l'hc casc starrds dcl-crrcd lbr rc-cnlisting orr 04.01 .201 8.

(〕asc No.:2/8/84-AIソ C3/2017   1)arty Namc:CHン TItX′ I｀ II´ I〕 S    N4cct No/Datc:18/84‐

PRIVA′ I｀ 1,Iン IMITI〕 1)      ALC3/2017
07.122017

llQ lrilc Rl.i\ Filc l,ic.No/Datc:5610005 134 l)eferl)atc:
:01/84/050/000(19lA\4 I 8/ :56124040100008/AM I 8/ 0,s.05.201 7 04.01 .201 8

56
I)ccision : Cornrnittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
rrotcd that llrm rvas askcd to lurnish thc dctails olmanul-acturing proccss with stagc-wisc wastagc
ol chcrnical i.c. coating thickncss/pcrccntagc of coating with justilicalion of wastagc oI individual
chcrrical. Cornnrittcc dccidcd to scnd a rcmindcr and thc casc stands dcl-crrcd lor rc-listing on
04.01 .201u.

RI′ /ヽ 1'ilc                     I′ ic No/1)atc:0510402354  1)clbr I)atc:

:05/23/040/00025/AM18/      26042017              04.012018

Status:
I)efc rred

Itlン Al'ilc                 I´ ic.No/Datc:0510402418  DcFcr Datc:
:05/23/040/00030//ヽ M18/      02.05.2017              04012018

Status:
I)cfcrred

Status:
I)cfcrred

Casc No.:5/4/84‐ Alフ (〕3/2017   Party Namc:ASHU′ I｀OSH      Mcct No/1)atc:18/84-
1'I131lR PVT.Iン TD.         AIン C3/2017

07 12.2017

IIQ l:ilc Rl.A Irilc t,ic.No/Datc:08 10140255 Defer Datc:

;7:01/84/050/00032i4M18/ :08l2tt/040100018/AMl8i 08.05.2017 04.01.201tt

I)ecision : Committcc considcrccl thc casc as pcr agcnda alongwith othcr relcvant papcrs and
rrotcd that hard copy of thc application not rcccivcd I'rom RA, Ahrncdabad. NC dccidcd to rcqucst
conccrncd IIA to lbrward thrcc sct o1'rclcvant documents lor examinalion of the case. 'l'he casc
stands dcl'crrcd lbr rc-listing on 04.01.2018.



(〕asc No.:3/6/84-/ヽ 1′(〕3/2017

I tQ l,ilc
58 :01/84/050/00051/AM I 8/

Decision : Cornmittcc
decided to ask thc firm
cxamination of thc casc.

Party Namc:AVATAAR IIO卜ИIt Mcct No/1)atc:18/84-
1'ASH10N PRIVATItIッ IMI′ I｀ 1う I)AIンC3/2017

07122017

considcred the casc as pcr agcnda alorrgwith othcr rclcvant
to lurnish thc Mcasurcmcnt Char1. CAI) with jLrstilicatiorr ol'
'l'hc casc stands del-crrcd lbr rc-listirrg orr 04.01 .201 tl.

RIン Al'ilc

:32/24/040/00006//ヽ N418/

Iン iC●No/1)atc:3210078175

12052017

Stalus:
Dcferrcd

I)clcr [)atc:
04.0r.20tIt

papcrs ancl

wastagc lbr

Casc No.:13/8/84-A LC3/2017 Party NamcIPNR APPARI:I´ S
PVT.1ンTD。

,

HQ IrilC

4ヽcct lヾ o/1)atc:18/84‐

AIンC3/2017

07.122017

1ン ic.No/1)atc:0510402560

Status:

1)cfcrrcd

I)clbr l)atc:

04012018

rclcvarrt papcrs arrd

casc stands dcltrrcd

RIン A Irilc
59 :01/84/050/00080/AM18/       :05/24/040/00064//ヽ 4ヽ18/       15.05.2017

1)ccision :(〕 olnlllittcc considcrcd thc casc as pcr agcnda along、 vith othcr

dccidcd to ask thc flrnl to lbrnish thc Cノ Iヽ)ibr cxamination ofthc casc.1・ hc

for rc― listing on 04.01.2018.

HQ IrilC

60 :01/84/050/00050//ヽ M18/

の19轟捻5α∞∝νAM晰

RI´A「 ilc

:06/24/040/00007//ヽ lνl 1 8/

RI′A IfHc

:05/24/040/00071/ノ 1`｀418/

RIンA rilc

:08/24/040/00030//ヽ M18/

I´ ic.No/1)atc:0610038621   1)cibr I)atc:

16.05.2017              04012018

I′ ic.No/1)atc:0510402605

17.05.2017

4ヽcct No/1)atc:18/84-

AI´C3/2017

07.12.2017

Mcct No/1)atc:18/84-

AI′C3/2017

07122017

Casc No.:2/6/84-Alノ C3/2017  Party Namc:13HA RAT
IうXPORTS

Status:
l)el'errerl

Status:
I)efcrrcd

61

Decision : Committcc considcrcd thc casc as pcr agcncla alongwith othcr rclcvant papcrs arrd
nolcd that firm could not cxplain / lurnish thc inlbrmation rcquircd by I)[t'}P. Cornmittcc dcciclcci
to allow pcrsonal hcaring as suggcstcd by t)lPP for flnalization o1- thc casc. 'l'hc casc slands
dclcrrcd for rc-listing on 04.01 .201 ti.

Casc No.:15/8/84-AIノ C3/2017  Party Namc:OPI〕 RA CI′ 013Al′  Mcct No/1)atc:18/84-
PRIVATlう 1ンI M ITItI)      ALC3/2017

07.122017

Ile.icc t cd

HQ Filc

:01/84/050/00082/ノ M`18/

Decision : Committec considcrcd thc casc as pcr agcnda along with othcr rclcvant papcrs and
notcd that no rcply reccivcd to this officc lc11er datcd 8.11.2017 and rcurincicr datcd 05.12.2011.
Sincc, no reply rcccivcd lrom thc firm, Cornrnittcc dccidcd to rcjcct thc casc with dircction to Ilrn.r
to pay thc applicablc duty with intcrcst for lIOI)C.
RA conccrncd may takc nccessary action subjcct to compliancc ol'othcr Lrsual conciilions.

Casc No.:16/8/84-AI,C3/2017  Party Namc:ARVIN D

I.Iヽ 41′ FEI)

l´ ic.No/1)atc:0810140302  1)cibr I)atc:

18052017 04012018

Dccision : Committcc considercd thc casc as pcr agcncla alongwith othcr rclcvant papcrs anc1

dccidcd to ask tltc firm jLrstification lor cxporl qr"rantity in rcl'crcncc with iniport as it is not clcar'
whcthcr any indigenous irrput has becn usccl in cxport product.'l'hc casc stands dcl-crrcci lbr rc-

ヴ



liStin3 0n 04.01.2018.

(〕asc No。 :20/8/84-AI′C3/2017  Party NamciC.1´

INTI〕 RNΛT10NAI′
Mcct No/Datci1 8/84‐     RcicctCd
AI′C3/2017
07122017

1ン ic.No/1)atc:0510402674

23.05.2017

I´ ic.No/1)atc:0510402740  1)cibr Datc:

2905.2017              04012018

HQ「 ilC
:01/84/050/00087/ノ l`｀418/

RI′ Al'ilc

:05/23/040/00083/ノ M`18/

RI′ A Irilc

:05/24/040/00100//ヽ M18/

Dccision : Committcc considcrcd thc casc as pcr agcnda along with othcr rclevant papcrs and
rrotcd tlrat no rcply rcccivcd to [)il)P dclicicncy lcttcrNo. 7132012017-1'SW dalcd21.0].2017 and

rcnrindcr datcd 05.12.2017. Sincc. no rcply rcccivcd tiom thc firm. Committec dccidcd to rcjcct thc
casc with dircction 1o llnn to pay thc applicablc duty with intcrcst lor liODC.
llA conccrncd may takc ncccssary action subjcct to compliancc olothcr usual conditions.

Casc No.:9/8/84‐ A LC3/2017  Party Namc:SHORItWAI′ A   Mcct No/1)atc:18/84‐
(〕 I´ 01〕 AI´ INDUS 「́ RHtS     Alン C3/2017
PV・ 1｀ .Iッ
´
1｀ D.,(「 ORMItRIフ Y   07.12.2017

Statu s:

[)cfcrrcd

“19轟掲50/00岡
AM Ⅳ

I)ccision : (lonrmittcc considcrcd thc casc as pcr agcnda alongwith other rclevant papcrs and

notcd that this casc had bccn rcl-crrcd to'l'C. Mumbai lor Commcrrts. Committcc dccidcd to await
corlnrcnts lkrrn '['('. Mr-rnrbai. '['hc casc stands dcf'crrcd lbr rc-lislirrg on 04.01.2018.

(〕asc No.:8/8/84-AI′ ('3/2017  Pal■ yヽamc:MADURA
PRIVA.1｀ 1'1ッ IMITllD,

COn'l'S McctNo/Datc:18/84- Rejected

HQ「 ilC
:01/84/050/00075//ヽ 4ヽ18/

HQ「 ilC

66 :O1/84/050/00084/ノ 1`｀418/

RI′ A「 ilc

:35/24/040/00006//ヽ N418/

RI′A「 ilc

:05/24/040/00112/AM18/

Palty Namc:MAGN01ンIA
MAR・ 1｀ lNIQUit CLO′H HNG
PI′ H)

RI′A「 ilc

Al′C3/2017

07.122017

1′ ic.No/1)atc:3510045179

31 052017

I)ccision : Comrrittcc considcrccl thc casc as pcr agcnda along with othcr rclevant papcrs and

notcd tlrat no rcply rcccivcd to this olficc lcttcr dated 8.11.2017 and rcmindcr datcd 05.12.2017.
Sincc. no rcply rcccivcd liorn thc lirm, Committcc decidcd to rc.lcct thc casc with dircction to flrm
to pay thc applicablc dLrty with intcrcst lor IIOI)C.
ItA conccrncd rnay takc rrcccssary action subjcct to compliancc o1-othcr usual conditions.

(lasc No.:17/8/84-AI′ (33/2017  Party Nanlc:P()()JA

IヽTItltNAT10NAI′

4ヽcct Fヽ o/1)atc:18/84-

Alン (｀ 3/2017

07 122017

Mcctlヽ o/1)atc:18/84-

AI′C3/2017
07122017

Status:
I)cfc rred

Status:
I)efcrrcrl

l´ ic.No/1)atc:0510402997  1)cibr I)atc:

01062017              040i 2018

l)ecision : Cornrnittcc considcrccl thc casc as pcr agcnda alongwith othcr relcvant papcrs and

clccidccl to again allorv pcrsonal lrcarirrg to linn with dircction to appcar alongwith samplc ol-thc
cxport product arrd rclcvant papcrs lbr taking dccision in thc instant casc. 'l'hc casc stands dclcrrcd
lbr rc-listing on 04.01 .201 {i.

呻　一い才

一Ｌ
υ

I′ ic No/1)atc:0510403033  1)cfcr I)atc:

(lasc iヽ o.:3/8/84-7｀ 1′ (〕 3/2017



:01/84/050/00070//ヽ |ヽ418/ :05/24/040/00113//ヽ 1ヽ418/ 05062017 0401 2018

Decision : Committcc considcrcd thc casc as pcr agcncla alongwith othcr rclcvant papcrs ancl

notcd that pcrsonal hearing in this casc and firm has subnittcd thc documcnts rcqLrcstcd by thc
Commitlee and samc is bcing examincd. 'l'hc casc stands dcl'crrcd fbr rc-listing on 04.01.201t1.

Casc No.:26/8/84‐AIノC3/2017 Party Namc:WIう 1ンSPUN INI)IA McctNo/1)atc:18/84-
1′ IM ITI〕 D             AIン C3/2017

07.122017

Status:
I)e l'e r red

Status:
I)cl'c rrcrl

681品晶):50/00093/AM18/
RIン A Irilc

:03/95/040/00158/ノ |`｀418/

l′ ic.No/1)atc:03108i3757  1)cibr I)atc:

05.06.2017              0401 2018

Dccision : Comrnittee considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs and
notcd that this casc had bccn rcferrcd to'l'C. Mumbai lbr Commcnls. Cornrnittcc dccidcd to arvait
colrlncnts l'rom'l'C, Mumbai. 'l'hc casc slands dcfcrrcd lor rc-listing on 04.01.2018.

Case No.:3218/84-Ll,C3l20l7 Party Namc:S.K. IIXPOR'l'S

I IQ l:ilc Rl.A Irilc t.ic.No/Datc:0610038639 l)cl'cr l)arc:
69 :0f /84/050/00099/nMl8i :061241040100009/AMl8/ 08.06.2017 04.01.2018

Decision : Committec considered thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl

notcd that firm was askcd to lurnish thc CAI) of thc exporl product. No rcply rcccivcd liom thc
firm. Cornmittcc dccidcd to scnd a rcmindcr and casc stands dcl-crrcd lbr rc-listing on 04.01 .201 ti.

νlcct No/1)atc:18/84-

AIン(13/2017

07 122017

νlcct No/1)atc:18/84-

/ヽ 1′(33/2017

07122017

Casc No.:8/10/84-A LC3/2017 Party Namc:CONCI〕 P′F

CI′ 0′ I｀HING

HQ「 ilC RI′Al'Hc
:01/84/050/00111/ノ Mヽ18/       :0_5/23/040/00098//ヽ 4ヽ18/

1)ccision : COrnrnittcc considcrcd thc casc as pcl・

notcd that rlrin was askcd t0 1brnish thc CAD ol｀ thc

Arm.ConlΠ littcc dccidcd to scnd a rcilli1ldci‐ and casc

I′ ic.No/1)atc:0510403071   1)cncr I)atc:

08.06.2017              0401.2018

agcnda alongwit1l othcr l・ clcvant papcl・ s and

cxport product.No rcply rcccivcd frolll thc

stands dcfcrrcd R)1・ rc― listing on 04.01.2018.

Slatus:
Del'crrcd

Casc No.:33/8/84-AI′ C3/2017  Palty NalnciSUPI〕 RH()USI〕

1´ IMI・ I｀ 1〕D

RI′ A Ifilc

:06/24/040/00010//ヽ 4ヽ18/

Decision : Committcc considcrcd thc case as pcr
notcd that firrn was askcd to lurnish thc CAI) of thc
llrm. Committcc dccidcd to scnd a rcmindcr and casc

Party Namc:」 PM EXP()RTS
PRIVA′ I｀ I〕 I´ IM ITI〕 D

RI′A「 ilc

102/24/040/00057//ヽ M18/

N4cct No/1)atc:18/84-

AI´(13/2017

07122017

Status:
I)c l'e rrcd

刀18轟捻5α∞ЮυAM W

Case No.:15/10/84-AI′ C3/2017

72

HQl'ilC

:01/84/050/00118/AM18/

l,ic.No/l)atc:06100i8640 I)cfcr [)atc:
08.06.201 7 04.01.2018

agcnda alongwith othcr rclcvant papcrs and
cxpofl product. No rcply rcceivcd lrorn thc

stands dclerrcd lor rc-listing on 04.01 .201 8.

Mcct No/1)atc:18/84-

AI′C3/2017
07.122017

Status:
I)cferred

Iッ ic.No/1)atc:0210207693  1)cFcr l)atc:

16062017             .04.012018

♭ ダ レ



I)ecision : Comrnittcc considcrccl thc casc as per agcnda alongwith othcr rclcvant papcrs and
notcd that llrrn rvas askcd to lirrnish thc CAI) of thc cxport product. No reply reccivcd liorn thc
llrtr. Contmittcc dccidcd 1o scnd a rcrnindcr and casc stands del-crrcd lor rc-listing on 04.01.201U.

(〕asc No.:10/10/84-AI′C3/2017 1)arty Nainc:KΛ NISHK
INTltRTRADI〕

Mcct No/Datc:18/84-

AIンC3/2017

07122017

Mcct No/1)atc:18/84-

AI′C3/2017
07122017

Slal us:
Deferrcd

ち13謝:5υO創ⅣAM Ⅳ 跳魁用:υ000刀ハM剛  1城蹴彎α∞Ю4“%3器肝毀:
1)ccision : :(〕 ol■1lanittcc considcrcd thc casc as pcr agcnda along、 vith othcr rclcvant papers and

notcd that this casc llcCd nunhcr clarincation and accordillgly collllllittcc dccidcd to a‖ ow pcrsonal

hcal・ 1118 to llrlll lbr cxplanation ol｀ thc casc.Casc stands dcfcrrcd ibr rc― listing on 04.01.2018.

(lasc No.:2/10/84-Al′ (〕3/2017  1)ally Namci tり NISOURC13     Mcct No/Datc:18/84‐      Status:
TRAI)IN(〕 (INDIA)PVT.   Al′ (「3/2017         Dcfcrl・ cd
I´

・II),                      07.122017

HQ「 ilC

74 :01/84/050/00105/ノ｀` 418/

HQl'ilC

75 :01/84/050/00107//ヽ
4ヽ18/

HQ「 ilC
76 :01/84/050/00089/ノ

lヽヽ418/

l)ccision : Comrnittcc considcred thc casc as per agenda alongwith othcr rclcvant papers and

notcd that llrrn rvas givcn personal hcaring and also askcd to lurnish thc style no. lor each fabric.
Ilcaring could rrot takc placc as nrccling was postponcd and licsh datc could not bc communicatcd.
'l'lrc stands dcl'crrccl lbr rc-listirrg on 04.01.2018.

Casc No.:4/10 184-Al,C3l20l7 Party Nanre:ORlllN'l' CRAI'-I' Mect No/Datc: I 8/84- Approved
r.rMn'tir) n t.c3/2017

07.12.2017

Itl′ A llilc                lン iC●NO/1)atc:0510403178  Dcfcr Datc:
:05/24/040/00135/ノ M`18/      20.06.2017              04012018

Itl´ ンヽ lfilc                   I´ ic No/1)ate:0510403229

:05/24/040/00147//ヽ M18/      27.06.2017

Stal us:

[)cfcrred

RI´ /ヽ 1'ilc                    lン ic.No/1)atc:0510403285  1)cncr I)atc:

:05/24/095/00022//ヽ レ118/      30062017             0401 2018

l)ccision : C'omrnittcc considcrcd thc casc as pcr agcnda along with othcr relcvant papcrs and

dccidcd to ratil-v thc norms lirr thc abovc AA as applicd lor as pcr Cn D. GSM should
match irr irnport and cxporl.
I{A conccrrrcd ntav takc rrcccssar},actior1 sub.icct to compliancc of othcr usual condiliorrs.

(〕asc No.:22/8/84‐ AI′ (〕3/2017 Partv Namc:SHAHII〕 XP()R′FS Ⅳlcct No/1)atc:18/84‐
PV′ 1 1.TD.             AI′ (,3/2017

07122017

I)ccision : C'onrrnittcc consicicrccl thc casc as pcr agcnda along with olher rclcvant papcrs and

dccidcd to rcqlrcst CLA, I)clhi to providc a complctc copy of thc application alongwith
liccrrsc copy lilr cxamination ol'thc casc. 'l'hc stands dclcrrcd lbr rc-listing on 04.01.2018.

(,asc lNo.:12/10/84-1ヽ 1′ (〕3/2017

呻
県

Status:
I)cfcrrcd

RI′A「‖c

17

1ン iC｀ 0/1)atci3210078213  1)cfbr I)atc:



:O1/84/050/00115/ノ Mヽ18/      :32/24/040/00013//ヽ 4ヽ18/      30062017 040120!8

Decision : Committec considered thc casc as pcr agcrrda along with othcr rclcvant papers ancl

notcd that dctails askcd liom thc firm not furnishcd by thc Irrm. NC clccidcd to again ask to
providc complcte of dctails of pillow covcr sizc with wastagc dctails lor cxaminatiorr ol'
thc casc. '['he stands dclcrrcd for rc-listing on 04.01 .201 8.

Casc No.:24/8/84-Al′ C3/2017  Party Namc:ORHう NT CRAI「
′
F  Mcct No/1)atc:18/84-    Status:

1ンIMITICD              Alン C3/2017          Dcrcrrcd
07.12.2017

HQ IrilC                RIッ Λ F‖c               I´ ic NO/1)atc:0510403343  1)cibr l)atc:
78 :01/84/050/00091/ノ Mヽ18/       :05/24/095/00028/AM18/      06.072017              0401 2018

1)ccision : Conlmittec considcred thc casc as pcr agcnda along、 vith Othcr rclcvant papcl・s and

dccidcd to requcst CIフ メ、 1)elhi to providc a colη plctc copy of thc application alon3vttth

liccnsc copy for cxanlination ofthc casc.´ I｀hc stands dcた rrcd%r rc― listin3 0n 04.Ol.2018.

(〕asc No.:5/12/84-AI′ C3/2017  Party Namc:C.1ッ

INTI〕 RNAT10NAI′

HQ「 ilC
:01/84/050/00143//ヽ 4ヽ18/

Mcct No/1)atc:18/84‐

Al´C3/2017

07.12.2017

Slatus:
I)el'e rred

Status:
Defcrrcd

HQ「ilc              RI´ A Filc             I′ ic.No/1)atc:0510403361  1)clbr Datc:
:01/84/050/00144/AM18/       :05/23/040/00149/AM18/      07072017              0401 2018

1)ccision : Colnrnittcc considcred thc casc as pcr agcnda alol18、 vith ot1lcr rclcvant papcrs and

noted that  rlrm had bccn rcqucstcd  to furnish thc infcDrnlation as pcl・  I)IPP dcAcicncy lcttcr

No.7/320/2017-′「 SW datcd 22.09.2017 1br cxanlination oF thc casc. ヽC dccidcd to scnd a 1lnal

relllindcr to Arm.1｀ hc casc stands dcfcrrcd br rc― listin3 0n 04.Ol.2018

Casc No.:4/12/84-AIフ C3/2017  Party Namc:PL〕 IC ICN4PR()     Mcct No/1)atc:18/84-

ltXPOR′ I｀SPL′ I｀D        AI′ C3/2017
07122017

RLA Irilc                    I′ ic.No/1)atc:0510403499  1)crcl・ I)atc:
:05/24/040/00188/AM18/      25.072017              04.01.2018

Decision : Committcc considcrcd thc casc as pcr agcncla alongwitlt othcr rclcvant papcrs arrd
decided to allow pcrsonal hcaring to finn and ask thc llrrl to lurnish thc CAI) lbr thc cxport
product 1or cxamination olthe case. 'l'hc casc stands dcl'crrcd lbr rc-listirrg on 04.01.201ti.

ンlINUTES O「 ′1｀HE N(〕―VンIEI]TING N().18/84/AⅣ l-18 DATED 07.12。2017
ACTUAIノ IJY IIEIノ D ON 02。 ()1.2()18

81.

Casc No.                 lM/S・ Apparcl l〕xpOrt I),ol19tiOn`,Ouncil

NCヽ4cctin8 No.16/AM― 18 Datcd 07.12.2017 1 1rilcヽo.O1/84/171/186/AM― 17/1)I〕 S―V
ActtlaHy hcld on 02.01.2018

,ぃ
pj9,l I P1929,J● F,Ⅲ pJIり101_9fⅢ pO■ and cxpo■ proccdurc.

レ
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I)ccision: Cornmittcc considcrcd thc casc as pcr agcnda ilnng with other-rcicvant papcrs ancl i

wcnt through thc dctails subnrittcd in this casc and obscrvcd that thc casc was put up to I)G lclr

approval ol- Public \oticc Iilr arncndmcnt in dcscription of'cxport itcm "l-adics []lousc by
adding "l.adics'l'op which was dccidcd by NC in its mccting No.l4lnMl7 datcd 13.10.2016

on thc rcqucst ol- Apparct lrxport Promotion Council, (iurgoan. DG has remarks on notc - .

"2.45 sq mtrs seem to be mav high! Needs to bc examined"
'l'hc Cornnrittcc obscrvcd that thc clarification rcccived lronr thc AIrPC vidc thcir lcttcr datcd

14.122016 and salrc was scnt to'l'C.Noida lbrcxamination and commcnts. n lrPC has again
clarificd that thcre is not changc in rcquircmetof labric only "'l'op" is to be addcd to Ladics

Illousc. \(l discusscd thc casc and dccidcd to proccss the casc on filc lbr neccssary,

amcrrdrncrrt.

ti2.

Casc \o. 331 -l 
Vlr. Dombay Ilayon I'ashions ird. l

\(]Mccting\o.l8/nM-ltlI)atcdo7.l2.2ol7il,.ro.oll114lo5ol2o3nM-l8/I)I:S-V
lActually hcld orr 02.0 I .201 8 . . 

,

Modillcation of adlroc nonrs against Advarrcc Authorization No.031055 133 I datcd ,

t] .12.2009.
I)ecision: ('ornmittcc considcrc<i thc casc as pcr agcnda along with othcr rclcvant papcrs art<J

notcd that llrm rvas rcqucstcd to clarily whcthcr thc labric is knittcd or wovcn. Irirrn has,
irrLimatcd that labric is wovcn. 'l'hc casc nccds furthcr cxamination and is rc-listcd lbrl
04.0 r .201 8.

Il3.

('asc\tl.33]M/s.I,oyal.l.cxtilcMillsI,td.
\(l McctingNo.lS/n M-ltl l)atcd 07.12.2017 Ir.No.0l/84/050/00097/AMll/DI)S-V

. Actuatly hcld on 02.01.201t1 i _ l

I{A [;.\o.111241040100004/A\417 i ndv.Aulhorisation No.3510030745 datcd

[:nlrarrccrncnt ol- input output norrns lbr cxport'o[t."tinl.ut taUiiCs una gui*.nti witn flimc
rctardant finish against Advarrcc Authorization No.3510030745 datcd24.06.2010.

Dccision: M/s. I-o1,al 'l'cxtilc Mills Ltd. vidc thcir rcprcscntation datcd 11.01.2017 has again
rcqucstcd lbr rc-lrx thc norms as applicd by thcm lrom IlA, Madurai against thc Advancc
Authorisation \o.351003074-5 datcd 24.06.2010.'l'hc firm has slatcd that thcy arc still not
satisllcd dccision of' \(l irr its mccting No. 02lAMl5 datcd 14.04.2014. 'l'hc tcxtilc
Comrnissiorrcr. Mumbai had rccommcndcd separatc quantitics ol- chcmicals lor dili'crcrrt
Iabrics viz l]abric I. I:abric l[ & lrabric llland thc said advancc authorisation covcrcd cxport o['
tcchrrical lnbric II (100% cotton wovcn dycd Iibrcc) whcrcas NC allowcd quantitics ol'
chcrnicals rrcanl lirr lrabric land rcqucstcd rc-fix thc corrccl quantitics as applicd by thcm
ll'orn [{A. Madurai against thc abovc said Adv. Authorisation. 'l'hc firm has also rcqucstcd lor
cnhanccmcnt thc cciling liom l4yolo26Yo l-<>r import of dycs and chcmicals against thc abovc
said Adv. Ar"rtlrorisation. Firm has givcn calculation for cnhanccd all inputs though thc rcport
is fbr lrlamc Ilctardant chernicals orrly. Comrnittcc dccidcd allow hcaring 1o Iirm 1o cxplairr
thcir casc. '[']rc casc stands dclcrrcd lbr rc-cnlisting on 04.01 .201 8.

♭ μ
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4

(〕 asc No.333

NC iνlccting No.18/ANl 181)atcd 07.12.2017

/ヽ ctuaHy hcld o11 02 01.2018

Amcndmcnt in ratif icd norms against Adv
30.05.2015.
Iiccision: Vli Striuaiik I:xporti vidc thcir rcprcscntatiorr clatcd 10.05.1017 havc rcqucsrccl I'or
modification of input output norms lor Advarrcc Authorization \o.05l0l5tl6l3 clatcd
30.05.2015. Committcc considcrcd thc agcnda and dircctccl to ask thc llrrn to furnish thc
Shipping Ilill in supporl ol- thc cxporl madc lor cxamination o('thc casc. \o rcply rcccivccl
I'rom thc I'irm till datc.'l'hc casc stands dcl'errcd for rc-cnlisting on 04.01.2018.

85

Casc No.334                _lv/s・
1´
Oyal T,XtilC Mills I´ td.       |

NC Mecting NO.18/AM-18 Datcd 07.12.2017 ド.ヽ o.01/84/050/0()136/AM15/DI〕 S― V
ActuaHy held on 02.01.2018                 1

RA If.No.35/24/040/00020/AM14         1 Adv.Authorisation 0ヽ.3510041913 datcd l

___        12008.2013
1〕nhanccment in quantitics of chcrnical inputs ibr dillbrcnt ilbrcs viz.「 ibl・ cc I, Iribrcc  ll and l

Jl墜 iIHI against thc AIYll些 ■Oris勢 0■_ヽ911510041913 datcd 20.08.2013.
I)ccision :′「he Comlllittcc cOnsidcrcd thc casc as pcr a8cnda along、 vith otllcr l・clcvant papcrs
and notcd that M/s. Iン oyal 

′
I｀cxtilc ⅣliHs Iン td.vidc thcir rcprcscntatioll datcd 30.08.2017 havc l

rcquestcd for cnhanccmcnt in quantitics of chclnical inputs ibr dillbrcnt「 lbrcs viz lribrcc I. |
Iribrcc II and lribrcc III a3ainst thc/ヽdv.Authorisation oヽ.3510041913 datcd 20.08.2013、  |
as pcr recommcndation of´ I｀cxtile Comnnissioncr,VIumbai. Iririn has givcn calculation ik)rl

cnhanccd aH inputs thot18h thc rcport is ibr Iデ lalnc Rctardant chclnicals only.(〕 ollllllittcc .

dccidcd a1low hearing tO nrm to cxplain thcir casc.′ I｀ hc casc stands dcibrrcd ibr rc― cnlistin3 1

on 04.01.2018..

86.

Ⅳ1/s.Shivalik l〕 xports.

HQ IrilC:01/84/162/062/AM18/

1tIン /｀ Irilc:05/24/040/00079/Aヽ 406/

ancc ALlthOrization No.0510158613 datcd

ン1/S● 1ン Oyal′ Fcxtilcンli‖ sI´ td.

ドヽo.O1/84/162/137/Aン I14/1)I〕 S― V
Casc No.335
NC ⅣIccting No.18/AⅣ l-18 Datcd 07.12.2017
ノヽCtua‖ y hcld on 02.01.2018

RA「.No.35/24/040/00021/AV114 Adv.Authorisation ヽo.351()041910
datcd 20.08.2013

irrilun."rn"ni in qurntitics ol'chcmicat inputs lbr clil'li'rcnt lrbrcs viz lfibrcc I. Iribrcc Il arrcl

Ili!r99 I!l ggqlngt!!1c Adv.Aglhg{qqqron No 35I004I9I0 datcd 20.01i.20I3.
Dccision : 'l'hc Cornmittcc considcrcd thc casc as pcr agcnda alongwith othcr rclcvant papcrs ancl

notcd that M/s. Loyal 'l'cxtilc Mills Ltd. vidc thcir rcprcscntation datcd 30.0t1.2017 havc rcclucstcd
for cnhancement in quantitics of chcrnical inputs lor difl-crcnt fibrcs viz l;ibrcc I, Iribrcc ll and
I:ibrcc III against thc Adv.Authorisation No.3510041910 datcd 20.08.2013. as pcr
rccomrncndation oi'l'cxtilc Commissioner, Mumbai. Irirm has given calculation {or cnhanccd all
input,s !houg[_!rc_fepofl is fo1 ItlqTg $ctardqrt clrcrnicals only. Comrnittcc dccidcd allorv

レ 奸
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hcaring to firm 1o cxplain thcir casc. 'l'hc casc

87.

Casc No. 336
\C Mccting No.l8/n M- l8 l)atccl 07.12.2017
Actually hcld on 02.01 .201 8

RA Ir・ No.35/24/04()/00019/AM15 I Adv.ALlthOrisation No.3510044562 datcd
120.10.2014

I:tthattcctncnt in tlLrarrtitics ol'chcrnical inputs loi dilt'crcnt fibrcs uirl,ibrec J, illbr.. ll ancl
l]ibrcc lll against thc Adv.ALrthorisation No. 3510044562 datcd 20.10.2014
I)ccision : l'hc ('ottttnittcc considcrcdltic-Caic as pcr u[.nao alongwith oGcr rclcvant papcrs
artd notcd that M/s. l.oyal 'l'cxtilc Mills Ltd. vidc thcir rcprcscntation datcd 30.08.2017 havc
rcclucstcd Ibr cnhancctncnt irr qLrantitics of chcmical inputs Ibr difl'crcnt fibrcs viz Iribrcc I,
I:ibrcc II and Iribrcc Illagainst thc Adv.Authorisation No.3510041910 datcd 20.08.2013, as
pcr rccolxlncndatiort ol' 'l'cxtilc Cornmissioner, Mumbai. Irirm has givcn calculation I'or
cttltanccd all inputs thoLrgh thc rcport is lor Irlamc l{ctardant chcmicals only. Comrnittcc
dccidcd allow hcarirtg to {irnr to cxplain thcir casc. 'l'hc casc stands dcl'crrc<l lor rc-cnlisting
on 04.01 .201 tl

88

1t11ds 
dclcrrcd lor rc cntisting on O+.0 t .ZO t A.

ン1/s.I´ oya1 1｀ cxtilc ⅣliHs Iン td.

IPoNo.O1/84/050/00257/AⅣ l15/1)Iう S―V

ン1/s.I′ oyal′ I｀ cxtilcヽ4‖ ls Iン td.

IF.No.O1/84/050/O13/AM15/1)1〕 S―V

ノヽdv.ノ uヽthorisatiOn No. 3510043766 datcd

i3.03.2014
Iう nhanccmcnt i1l qヒ lantitics Ol｀ chcnlical inputs ibr dilミ、rcnt llbrcs viz「 ibrcc I, Ilibrcc  II and
Iribr9c III a3ainst thc Adv.ALlthOrisation lXo.3510043766 datcd 13.03.2014.

I)ecision : 'l'hc (lolnlnittcc considcrcd thc casc as pcr agcnda alongwith othci rclcrant papcrs
and notcd that M/s. Loyal 'l'cxtilc Mills Ltd. vidc their rcprcscntation dated 30.08.2017 havc
rcclucstcd Ior ctrltattccmcnt in qlrantitics of chcmical inputs lor dillcrcnt fibrcs viz lribrcc I,
Iribrcc II and Iribrcc Ill against thc Adv.Authorisation No.3510041910 datcd 20.08.2013. as
pcr rccornlncndatiott of' 'l'cxtilc Comrnissioncr, Mumbai. Irirrn has givcn calculation lbr
cnltanccd all inputs though thc rcport is lor Irlamc Retardant chemicals only. Cornmittcc
dccidcd allolv hcaring to Iirm to cxplain thcir casc. 'l'hc oasc stands dcl.crrcd lor rc-cnlisting
orr 04.01 .2018.

(〕 asc NO. 337

N(lンlcctin3｀ 0・ 18/AVl― 181)atcd 07.12.2017
ActuaHy hcld on 02.01.2018

1tノ｀ド.ヽ o.35/24/040/00048//ヽ 4ヽ15

89.

(〕 asc No.338

NCンIcctin3 No.18/Aν I-18 Datcd 07.12.2017
Actua‖ y hcld o11 02.01.2018

It/ヽ I↑ .ヽ 0.35/24/040/00028/Aン I15

l:nhanccmcnt ol' cluantitics ol'chcrnical inputs lor d

型 LL19yJ ICX■たMil旦二______
ド.No.01/84/050/00360/AM15/1)I]S― V

Adv. Authorisation  NO. 3510044614
datcd 15.12.2014

iffcrcnt ttbrcs viz lribrcc I, Iribrcc  II and

――――しり 21



Iribrcc IIIagainstthc Aclv.Authorisatiorr \o.35100446l11 clatccl I5.I2.2014

Dccision : 'l'hc Committcc considcrcd thc case as pcr agcnda alongrvith olltcr rclcvant papcrs

and notcd that M/s. Loyal 'l'cxtilc Mills Ltd. vidc thcir rcprcscntation datcd 30.Ott.2017 havc

rccllrcstcd for cnhanccmcnt in cluantitics o[-chcmical irrputs fbr dil-t'crcnt llbrcs viz. Iribrcc [.

Iribrcc Il and Iribrcc III against thc Adv. Authorisalion No.3510041910 datcd 20.0tt.2013.

as pcr rccommcndation of"l'extilc Comrnissioncr. Mumbai. N(l clccidcd to r,vork oLtt thc

cnhanccd qLrantity and place bclorc thc Cornmiltcc Ior dccisiorr.'['hc casc stands clcl-crrccl for
rc-cnlisting on 07.12.2017. Irirm has givcn calculation lor cnhanccd all inputs though thc

l rCpOrt is for lllamc Rctardant chclnicals only.(〕 ()ml■ ittcc dccidcd aHow hcaring to輌 rin to

i clptq_in th_c_11 eqlg._ _l llc casc stand.s dgfcrrcd lor rc-cn listing on 04.0 1 .20 1 {t.

90.
(lasc no. 339
\(' Mccting \o.lll/AM- l8 ljatcd

I Ⅳ1/s.1)anorama l〕 xports Pvt.I′ td.

ll↑ .ヽ 0.o1/84/162/00082/AM18/DI〕 S.V

91

07:122Y?_A,c\q_a!!y_[cf d oq _0_!0!,!Q t_8 i I{A l:.\o. 0s1211039100012/n M I I

Request lor insertion of Stylc Numbcr not Mcntiorrcd in thc Shippirrg tlill lor rcdcmplion

A./A No. No. 05 1027 | 1 l2 datcd 20.08.2010
I)ccision: C'ommittcc-considcicd the agcnda alongwith rclcvartt docurncttts attd obscrvcd

that M/s Panorama I')xports Pvt. Ltd. Iraridabad vidc thcir rcprcscntation cialccl 15.05.2017

havc rcclucstcd lor condonation ol'Stylc Numbcr ol'thc l:xport itcm not mcntioncd in thc

Shipping llitl by thc Crlsloms Aulhoritics at thc limc ol'sltipmcnt madc Annual Advancc

Liccnsc No. 0510271112 dt. 20.08.2010 issucd vidc lr.No.051271039100012/n M-I L [rirm

has intimatcd that thcy madc 100% Irxports bclorc norms committcc dccision dt.

20.08.2010 therelore thcy cannot mention thc Stylc Numbcr in thc shippirrg llills ancl no

change can bc madc in thc shipping bills aftcrthc shipmcrrt.'['hc casc stands c'lcf-crrcci lbr rc-

qnljsling o! qt.0 l,20 1 tt.

Casc No. 340 - 
M/s Shahi l:xports l)vt. l.td.

\C Mccting-No. t SinM- l 8 datcd 07 .12.2017 t'. Xo.0 | l84ll62100233lAM- I 8/l)l:S-V
Actually hcld on I 5. I 2.20 I 7

ftrioiniation oi iAfroc norms lor cxport ol- LGirls l)rcss (Stylc No.4lll.,35VAl0) madc ol 100%

Corton Wovcn Printcd lrabric GSM 120(l'olcranccl or- l0%) 2.Oirls t)rcss (Stylc No.4llt,35VlVI'])
made of 100% Cotton Wovcn Printcd Irabric GSM 120 ('l'olcrancc i or- l0%) 3.llabics (larnrcnt

(Drcss) (Style No.4llLJ35VlVI'}) madc of 100% Cotton Wovcn Printcd lrabric GSM 120 ('l'olcrancc

or-10%) 4.Girls l]lousc (Stylc No.5t]ti35QDI0) madc ol100% Cotton Wovcn I)rintcd l;abric (lSM 70

('l'olcrancc-t'or- l0% ) 5.tlabics Garmcnt (lllousc) Stylc No.5llLj35QI)10) rnadc of 100% Cotton

Woven printcd lrabric GSM 70 ('l'olerancc r or-10%) 6.(lirls Skirt (Stylc No.4lltj3506K0 rnadc ol-

100%CottonWovcnPrintcdFabricGSMT0('l'olcrancc ior-10%)1. tlabicsGarnrcnts(Skift)(S1)'lc

No.4llLj3506K0) rnadc ol- 100% Cotton Wovcn Printc3d l:abric (lSM 70 ('l'olcrancc ' or -l0olo) ti.(lirls

Drcss (Stylc No.4CI IK5VgLj0) madc ol' 100%Colton Wovcn [)rirttcd Fabric (]SM 70 ('l'olcrancc ' or -

1O%)9. Babies Garment (l)rcss) (Stylc No.4CllK5V90) rnadc o1100% Cotton Woven Printcd Fabric

GSM 70 ('l-ole rancc r or - l0%) (LJndcr spccial advancc liccnsc schcmc undcr para 4.0a(a) I l'-l-ll lO-L::

ta
llciislon:-tr,4nSnani l.xportstW.Ltd. vidcthcirlcttcrdatcd2T.ll.20lThavcrcqucslcdlorllxatiorrol'
nolrs for abovc said cxport product under Spccial Advancc Authorisatiotr. Cornrnittcc considcrccl thc

191聾 pCr agCnda Jongwitt OthCr rclcv呈 J pap91,_■11 WCnl l119Ч 3h!い9 09tlll Sub興 lt90 in thiS ClSC
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As pcr CAI) and othcrdctails providccl in thii.ur". it.,J Co,ninittcc appiovcd thc input output nonns as

applicd for.'['hc copy oIthc application is l'orwardcd to thc conccrncd ItA for furthcr neccssary action
and cornpliancc ol-othcr usual conditions.'l'hcrc is no necd to scnd thc case to DGIII'(llQ) lor fixation
thc norms again.
(lSM should match in irnpofl and cxporl.

92.
(lasc \o. i4l J WS Richa Global lixporrs l,vt. t.ta
\C Mccting \o.i 8/n M-18 datcd 07.12.2011 -i- r..NO. OVA4 lezlOOn q/ANa-tSDI..S-v

, Acrually hcld on 15.12.2017 _i _
Prior fixation ol'adhoc norrns lbr cxpo( of l.l,adics 'l'op ol'95 %o Polyestcr 5oZ Spandcx [)ycs
Knittcd lrabric GSM 235(, l-10%) srylc No.4656931466358, 2. l.adics'l'op of 95oZ Irolycstcr 5Yo

Sparrdcx [)vcd Knitrcd Fabric (iSM 240(i/-10) S'l'YLt] No.4657001466359 under spccial advancc
liccnsc schcrnc undcr para 4.0a(a)l I:'f I'} 2015-20.
I)ccision : As pcr lirrn's rcqucst datcd 13.12.2017 case withdrawn lrom the agcnda.-

93.
.(〕 asc No.342                   1M/S Richa(〕 lobal l〕 xports Pvt.I′ td

l NC MCCtin3 No.18/AM― 18 datcd 07.12.20171「 .NO.01/84/162/00230/AM-18/DES― V

:AcluallyりcI1 0n 15.12.2017        _ 1
1)rior ttxation of adhoc norms for cxport of l.I′ ADH〕 Sl｀OP OF 93%P01ン YESl｀ 1lR 7%SPANDltX
‐DYI〕SKヽ HVI｀ 1〕D 「 ABRIC GSM 180(1/-10%)STYIン E NO.465687/466355,2.1ンADII〕 Sl｀OP OF
93% 1)Olン YItS′ I｀ 1〕R 7% SPAヽ DltX DYI〕 D KNITTl〕 D 

「
ABRIC (〕 SM 180(1/-10)S´ FYIン I〕

:46`量踵ィ4`つ011叩 09r sp9更 J ttVllCC li99nSq_Incmc undcr para 4.04(a)I FT｀ P2015-20.

II,9,iQ191:A,P9r Arnl's rqqり9■ latcO l亀12.201ヱ caSC Withdrawn ttom thc agcnda.

94

(lasc:ヽ o. 343

ヽC Mcctin8 No.18/Aヽ4-18 datcd 07.12.2017

| ン1/s lticha(〕 lobal l〕xports Pvt.I′ td

lI↑ .NO.01/84/162/00231/AM― 18/1)I〕 S―V
Actually hcld on 15 12.2017            1
Pl・ lo「 Irixation ol｀ /ヽ dhocヽ ornls おrR)1lo、ving cxport product tJndcr Spccial Advanccノ uヽthOrisation
Schcnlc undcr I)ara 4.04(a)l l'′ 1｀P2015-20:
1)l´ADII:S131′ Oじ SI〕 01'51%SHノ K43%VISCOSl〕 6%Ml〕TAIン Iン ISI〕 D FIBRIt DYl〕 I)
WOVl:ヽ「 A13RI(〕 (〕 SM 71(1/10%)STYIン 1〕 45826 AI′ON(〕 WH｀ IIINDIAN FABRIC.
2)1ンADH〕 S SKHこ F Ol' 51°/O SH′ K 43% VISCOSI]6% MI〕

′
FAIン IンISI:D IrIBRI〕 PRINTI〕 D

WOVI〕ヽ
「
A13RIC GSM 71(:/10%)&100%SH′ K PRINTllI)WOVI:N FAI〕 RIC GSM 82(1/―

10%)& I′ ヘ ヘ (〕 ()Ir 100%1)01ン YltS′ I｀ 1〕RI)Yl〕 1)WOVl〕 N I「 ABRIC(〕 SM 68(1ブー10%)
STYl′ l〕 46871

3)1´ADH〕 SI〕 l′Ot」 S11 0「 510/O SH′ K43%VISCOSI〕 6%MI〕′l｀AIン Iン ISI〕D FIBRI]PRINTI〕 D
WOVI〕N「A13RIC GSM 71(:/-10%)&100%SHノ K PRIN′ I｀ 1〕D WOV[〕 N FABRIC GSM 82(1/―
10%)&100%POlッ YllS'I｀ 1〕 R DYl〕 I)WOVI〕N「ABRIC GSM 68(1/-10%)STYI′ I〕 47188

1)ccision : ン1/s lticha(〕 lobal l〕 xpol・ ts I)vt. I´td.vidc thcir icttcr datcd 22.11.2017 havc l・ cqucstcd ilo「

1lxation ol｀ nol・ llls ibl・ abovc said cxpol■ product undcr Spccia1 /ヽ dvancc/ヽ uthorisation. Conl11littcc

C01lSidCl・cd thc casc as pcr agcnda along、 vith othcr rclcvant papcrs and wcnt thrOugh thc dctails

sしlblllittcd in this casc.As pcr(〕 /ヽ 1)and othcr dctails providcd in this casc,thc Comlnittcc approvcd

thc input oLltput ilol・ 11lS as applicd ibr.1｀hc copy o「 thc application is forwardcd to thc conccrncd R/ヽ

lk)1・ 1llrtllcr llcccsSary action and co131pliancc of othcr usual conditiolls.´ I｀hCrc is no nccd to scnd thc
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casc to txil:;l'(tlQ) lor fixation thc norms again.

Q lrcleUq-114!.h in_i mport anc! elporl__

95

Cascヽ o 344

NC Mecting No. I 8/AM-1 8 darcd 07.12.2017

4_.lqr!.!y het o e!_!!, !2,4_!J

Prior lLxation ol adhoc nonns lbr cxport of l. l.adics 'l'rouscrs Mfd Ol; 100% I'}olycstcr Wovcn
Printed lrabric GSM 95 tl0o/o.2.l.adics I)rcss MId of 100% I)olycstcr Wovcn Printccd lrabric (lSM
95 !:)0:1o) q@.f ryqglal advancc licqls_c gchcmc qnder para 4.04(a) I I:_U'_lA1i-,1!
t)ggiqiqn. 4!!9l1lryt ,ggr.t1 gqlgq 99.1? ?0ll casc withdrawn fiom thc agcnda.

(lascヽ ().345

N(1ヽ4ccting lヽ o18/′ ンゝ1-18 datcd 07 12.2017

/ヽ ctし la‖ v hcld on 15 12.2017

97.

4ヽ/s ltadnik l〕 xports I)vt.Iン td.

Ir NO.01/84/162/00234/AⅣ l-18/1)I〕 S― V

/ヽ1/s.ltadnik l:、 pol・ts I)vt.Iッ td.

ド.N()O1/84/162/00235/AM-18/1)I:S― V

Prior fixation of adhoc norrns lor cxporl of l. l.adics Illor-rsc Mfit. ot- 100% I)olycstcr Wovcn Printccd
Irabric!lQM 70_( tl}Yo) undcr spccial advancc liccnse schcmc undcr paraa.0a(a)l l l'|]_A!)::!).
Decisfon ; As p91firry's_rcqucst dated 08.12.2011 casc withdrawn liom thc agcnda.

Casc No.346                     1M/s.0面 cnt Cra■ .1ン td.

NC Mcclng No.18/AM-18 datcd 07.12.2017   1「 .NO.01/84/162/00236/AM― 18/1)1〕 S―V
|aq4qlllt lcld _oI Lf ,1_?.2!17

Prior fixation of adhoc norrns lor cxport ol- La<iics Ilonrpcr Macic out ol'l- 100% t.yoccll Wovc-r.r

Wovcn Dycd lrabric GSM I65(t.OR -10%) I;or Stylc No.4265tt6l257656 [,ndcr Spccial Advancc
l.iccnsc Schcme Ljnder Para 4.04(a) I Irl'P 20 I 5-20.
Uccision : M-ls. Clricnt Craft. IrdlviOc thbir application clatcd 04.12.2017 lravc rcqucsrcri lbr llxarion
olnorms lorabovc said cxporl product undcr Spccial Advancc Authorisation. Cornrnittcc consiclcrcci
thc casc as pcr agenda alongwith othcr rclcvant papcrs ancl wcnl through thc dctails subrnittcd in this
casc. As pcr CAI) and otlrcr dctails providcd in this casc, thc Corrrrnittcc approvcd thc input outpllt
norms as applicd for. 'lhc copy of thc application is lirnvarclcd to thc conccrnccl IIA lbr lirrther
neccssary action and compliance of- othcr usual conciitions. 'l'hcrc is no nccd to scncl thc casc to
IXilrl'(llQ) for Ilxationlhc norms again. GSM sholrld rnatch in import and cxport.

98.

I Casc No.347                    1M/S Iticha(〕 l()bal I〕 xp()「 ts Pvt.I′td
NC Meclng No.18AM― 18 datcd 07.12.2017  1「 .NO.O1/84/162/00237/AM-18/1)1〕 S―V
aclqqLl_y hctd on 15:12.201J :

Prior fixation of adhoc norrns lor cxporl of l.l.aiics 'lop ol 100% I'olycstcr l)ycd Wovcn l:abric
GSM 122(+l-10%) StylcNo.467919l469270 2. l.adics'l'op ol'100% Polycsrcr l)ycd Wovcrr I;abric
GSM 125(il-10) Stylc No. 4698941469894) alongwith Indian Knittccl l;abric [,ndcr Spccial
Advancc Liccnse Schemc Undcr Para 4.04(a)l III'P 2015-20

necision : ,VlS Rictra C;mUal l:xportsFut.J.ta viAc ttrclrapplication datcd 06.12.2017 havc rcqucsrcd
forfxation-of norms for abgv_c sgq Jxpgrt ploqgc! !!qcr Spccial Advancc Authorisation. Commillcc
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considcrcd tltc casc as pcr agcncla alongwith othcr rclcvant papcrs and wcnt through the dctails 
I

sLrbmittcd in this casc. As pcr CAI) and othcr dctails provided in this case, thc Committcc approved
1hc irrput olltput nonns as applicd lbr.'l'hc copy of thc application is lorwardcd to thc conccrncd I{A
Ior lurthcr ncccssary action and compliancc olothcr usual conditions.'l'here is no nccd to scnd tlrc I

casc 10 txiF'l'(llQ) lbr llxation thc norrns again. (iSM should rnatch in iryporr and e1pq1!. 
i
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